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postman for Kolki Post Offtce and for 
construction of a Post Offtce buUdin,. 

(b) No land has been donated. by 
Kolki Gram ~nchayat for the Post 
Office building. 

(c) There is no justification of 
additional postman at present. There 
are no plans at present to construct 
a post offiCe building. 

(d) Does not arise. 

Facilities for Sports In Delhi Schools 

1813. SHRI T. S. NEG!: Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to state: 

(a) whether it is a fact that suffi
cient facilities are not being provided 
in Higher Secondary Schools and 
Central Schools in the Union Territory 
of Delhi for giving encouragement to 
sports and E'Ven the sport.c; day is not 
being celebrated every year; and 

(b) if so, what action Government 
propose to rectify the situation and 
to give encouragement to the pros
pective sportsmen? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA 
CHUNDER): (a) ·No, Sir. As per 
informatiOn supplied by Delhi Admi
nistration, sufficient facilities are 
provided for students to give encour
agement to sports activities in Schools 
of the Directorate of Education, Delhi 
Administration, Delhi. In the Central 
Schools run by Kendriya Vidyalaya 
Sangathan also such facilities are 
available. Sports 'Day is also celebra
ted every year by Delhi Administra
tion schools. As regards Kendriya 
Vidyalayas, all the schools celebra~ 
Sports Day, as far as possibie. 

(b) Question does not arise. 

ProvIIima of AlltomatJc TeJepbeae 
kcba.a,8 .In Maharashtra 

1814. SHRI VIJAY KUMAR N. 
PATIL: Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) whether the Government have 
decided to provide Automatic Tele
phone Exchange facilities for all the 
District Headquarters in Maharash
tra; 

(b) if so, whether the Automization 
of some of these places is held up 
because of pending construction of 
building; and 

(c) whe1her any time bound pro
gramme has been fixed fOr providing 
automatic Exchanges at these district 
Headquarters? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRl NARHARI PRASAD SUKH
DEV SAl): (a) Yes, Sir. Government 
proposes to automatise telephone ex
change at all District Headquarters in 
India over next 10 years. 

(b) No, Sir. Automatization is 
being taken up in a phased manner 
based on availability of suitable 
equipment. Buildings are being 
planned accordingly. 

(c) Due to limited availability of 
equipment it has not yet been possible 
to do so. Equipment production is 
planned to be augmented. 

Tenements in Kalkaji, New Deihl 

1815. SHRI MALLIKARJUN: Will 
the Minister of WORKS AND HOUS
ING AND SUPPLY AND REHABILI
T A TION be pleased to refer to the 
reply given to USQ No. 1990 on the 4th 
December ]978 re;!arding use of Re
habilita:io'n Ministry's tenements in 
Kalkaji Colony for commercial pur
poses and state: 

(a) when the action against the de
faulting party was instituted and its 
outcome; 



(b) whether Ule residence in ques
tion is still be1ng used for Ginning. 
purposes thus posini a hcalt~ huzard 
to the residents in the nt:.ighbourhood 

.and also causing pollution; and 

(c) the reasons for th~ failure of 
the statl of Land and Development 
Office to bring the defaulters ~:.J book? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY 
AND REHABILITATION (SHRI 
SJ;KANDAR BAKHT: (a) to (C). On 
-detection of misuse in the prenuses, 
the Land and Development Office 
issued notice to the loesseeon 3rd 
April 1973. In reply, the lessee stated 
inter alia that he had initiated legal 
proceedings against his tenants for 
their eviction. It was only On 25th 
April 19i8 that a further misuse of 
running of a cotton ginning mill came 
to notice. Pending decision on the 
question of cO:1yc;siclI1 of leasehold to 
freehold system. issuance of further 
notice's and pu"ith·e actions. particu
larly in Rehabilitation colonies. !>tand 
temporarily suspended. The question 
of slackness on the part of the Land 
and Development Office does not arise. 

.Paplent of Seniee ~es aDd Kei.as-
tatemeat Charges to Kaiyu 

Municipality 

1816. SHRI R. K. MHALGI: Will the 
Minister of COMMUNICATIONS be 
pleased to refer to reply given to 
Unstarred Question No. 669 on the 
23rd November, 1978 regarding Pay_ 
ment of Service charges and reinstate
ment charges to Kalyan Municipality 
and state: 

(a) progress made in sortin~ out the 
discrepancies fO'Jnd in the bills (j~ ~cr

vice charges rncl reinstntement charges 
of und"'rground telephones submitted 
by Kalyan :vIunicipal Council; 

(b) whether the authorities ;,ne: effi
cers of both the b0dies have e\'er sat 
together to sort out the matter instead 
of sending communications to ('3ch 
·~th ... l'· 

(C) wAetber GOvernment bave paid 
up any nOll-convention ad hoc amoUllt 
to the Municipal Council; 

(d) if so, the amount; and 

(e) when this matter is likely to be 
finally concluded? 

THE MINISTER OF STATE IN 
THE MI~ISTRY OF COMMUNICA
TIONS (SHRI NARHARI PRASAD 
SUKHDEV SAl): (a) to (e). The in
formation is being collected and the 
same will be laid on the table of the 
House. 
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